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O riginal Application No. 353 of 1992. 

cuttack,this the 	19tk  day of March, 1999. 

CO RAM: 

THE HONOURAI3LE MR. SOMNA[H SOM, JICE_CHAIRjvLAN 

A N D 
THE HONOURABLE MR. G.NARASIMHAM,MEMSER(JUDICIAL) 

'S.. 

Anhl KUmar Nayak, 
Aged abait 27 years, 
s/o,pravakar Nayak, 
Resident of Village Rajmukundapur, 
P0, Rajthukundapur, PS, Bhadrak, 
DiSt.J3alasore. 	 ... 	APPLIcANr. 

By legal Practitiaer; M/s,M.Md.aty,A,icMchanty,Advcates 

-VersuS 

Union of India represented thraigh 
its Chief postmaster ceneral, 
Orissa Circle, Bhubaneswar,Djst.1urda. 

Supdt. of post Offices, 
Bhadrak Division, Bhad rak, 
At/P o/ps.Bhad rak, 

Shri Prarnozl Kumar Nyak, 
5/0, Gcinda ch.Nayak, 
At/po.Susua,ps,Bhadrak 	 Respondents, 

By legal Practitioner 	
: Mr.Ashok MiShra, Senior Standig (Res.l&2) 	

Cnsel (Central). 

Hy legal Practjtjae: 
(Res.,No, 3.) 	 : H/s. R. C. McI-ianty, n, iç Mchanty, 

D. K.Mctianty, P. C. ACharya, 
Advccates. 

ORDER 

G.NARASIMFIAM, MEM3ER(JuDIcL7.a: 

In this application filed on 30-7-1992, applicant 

Ani]. Kumar Nayak challenges the selection and appointment of 

Pram. Kumar Nayak, Respondent No. 3, as EDI3PM, Rajmukundapur 

Post Office,mainly on the grcund that Respondent No.3,Pramod 

Kumar Nayak is not a resident of the post Village 
/ 4 
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Rajmukundapur but a resident of village Sisua and as such, 

his selection and appointment violates the ccnditions 

stip.ilated in clause No.3(11) of the Advt.inviting applications 

for this post, issued under Annexure-l. In support of his 

averments,he files Voter list of village Sisua under Annexure-2 

wherein the name of Respondent No.3 finds at sl.No.176. 

2. 	 Department and Respondent NO.3 filed separate 

Couflters.The stand of the Department is that Rajrnukundapur 

is a harnit village of Rajualibindha Revenue Vil1age,it 

the Branch Pct Iffice is named after the hamlet village 

of Iajarnukundapur. Out of Seven applicaticns, including the 

applications of the present applicant and Res.No3 received, 

it reveals fra-n enquiry that Uma Shankar Ray, Kanakalata 

Raut ,applic ant and Respcndent No. 3 were the re sident of 

village Rajmukundapur.Hence other three candidates remained 

out of zone of consideratjcc.Candjdaure of Umashankar Ray 

was not tcen into consideraticn as he had no inca-ne of his 

n. ApPliCaflt,thO.11 i3batriculate,was having annual irca'ne 

of Rs.500/-only frcrn tgricultur%l land.He has SUnited only 

one character certificate as against the requirement of two 

as per the advertisement under AnnexUre-l.By then,he was also 

involved in two Crl.cases pending before the learned SDJM, 

Bhadrak i.e. GR Case No.29 9/89 under Section 341, 426, 56, 323 

and 34 IPC and GR Case  NO. 301/89 under Section 147, 325, 126 

IPC, But, the applicant suppressed these facts and gave a false 

declaraion at Cl.NO.4(d) of the applicad.on form under 

A nnexu re -R/ 2 s tatin g that he was n oi rivol ved in any Cr1. cases  

Hence,the candjdatre of the applicant was no taken into 

consideraticn. pfetween Kanakatala Raut and P.K.Nayak,the 
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later is a ma:riculate whereas 'the former is Class viii 

pass. Respondent No. 3,P.Y.Nayak is having an annual lncce 

of Rs,8000/- from Agri. land as certified by the Tahasildar, 

Bhadrak. He has also su1nitted a residenial certificate 

of Rajualibindha Sarni]. Rajmukundapur issued by the 
vide AnnexU re-p/3 

Tahasilda r, Bhadr&iHee, he being eligible and suitable,was 

selected. 

Rendent No 3, 1. K.Nayak, submitted, in his 

cmnter that Annexure-2,the Voter list of Sisua filed by 

the applicant is an old Voter list.iIe had established a 

Rice Huller earlier on rent basis in the village Sisua 

and on this account,hjs name was shcwn in the Voter list 

under Annexure2.In fact,even the name of the applicant 

Jnil Kurnar Nayak finds place in the Voter's list of Village 

Sisua under Annexure-A.In the new voters' list of Village 

Rajualibindha, the nam of this Respondent No.3 finds place 

under Sl.No.l.This apart,in the electroal Card issued on 

25.1,92,his name shQ'jn as a resident of Village Rajualibindha.  

This apart, in village Rajualibindha,he has joint lands along 

with his agnate vide ROR under A1flexUre-B. 

These facts,as mentioned mute CWnterhave not 

been refuted by the applicant thraigh a4y rejoinder. e, 

therefore, accept the facts mentioned in the Ccklnters Supported 

by Annexures therein, as correct. Even otherwise,as per the 

law laid din by the APC Cc&lrt,a pers on, other than the pt 

Village is also eligle for selection and appointmt as 

EAgent. 
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3. 	For the reasons discussed above, we do nt See 

any merit in this application which is accordingly dismissed. 

NO COStS. 

t 	Jvt \(1MA,i 
(SOMNATH SON) A 
VICE-cHAIg4AN g 

4-- ,-- ' 

(GNAPJ-sn'iHzM) 
M4BER(JUDICIAL) 

KNN/CM. 


